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I11 THE CEIITFAL ADMINIZTRATIVE TRIBUIAL, JAIFUR EEIICH, JAIPUR
Date of ordsr: 05.07.2000
CA 1No.481/1%991 with MA 11..517,/94 ’
Om Frakazh Trehan &/c¢ Zhri Desh Faj Trehan, R/o Bani Park,
Jaipur, Distt. Jaipur
.. Applicant

. Versus
1. Union <f Iniia through the Gensral Managev

Railway, Churchgate, Mombkai.

2. The Manajer, Mandal Failways, Westsrn Railway,
Jaipur.
3. Judge, Central Industrial Trikunal, Jaipur.

4. Dalchand, Fetived Office ESuperintzndent, Housz Mo,
G,/ Ganpati Hagar) Failway Colony, Jaipur.
.. Respondents
Mr. ZSunit Awazthi, counsel for the applicant.

Mr. Manizh Bhandari, counszl for the ve

LU}

rondents Moz, 1 to 3
Mr. S.K.Jain, counsel for respondent MNo.4
c

Hon'ble Mr. Justice B.S.Raikote, Vice Chairman
Hon'ble Mr. I.F.Mawani, Administrative Membzr
ORDER

Fer Hon'ble Mr. Jusgice B.S.Raikote, Vize Chairman
This application is filed for appropriate directions
directing the rezpcndents to  conzidsvr the case of the
applicant for notional promoticn and all othsr conssquential

bznefitc ovzy and above private veaspondent MNo.4. Ift iz hiz case
that rezapondent MNeo.d was junior o him and what all kena2fi
conferred upon him, he wiuld also be 2nkitl

including penaicnary benefits. The counzel appzaring for £

rezpondents submits that this applicatisn is not maintenabls

i

oY MoTR than on2 rzason. g brought toe cur noti

pazsed by the Central Industrial Tribunal 3Jdated 6.1.1992
(Ann.Al10) in which he vraised . 3iWz contenticns and
ultimately vide Judgment and award date2d A.1.19072 t A

Industrial Trikunal, Jaipur vejected hisz conteontion.  They
contendsd that thiz ordsr csnnot hba challangzd before this
Tribunal. Thzre i3 a =zubstanze in this arjumsnt. When the
matter:z are rejected hefore the Cenktral Induatrial Trikunal
and ultimately an award iz pas=zed, the =zaid award cannct be
challenged before this Tribunal undsr Sfection 14 of the

Administrative Trikunals Actc. Thiz pogition <«f law is no
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denied by the lzarned ccounsel for the applicant. From thess
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circumstances, it is clear that w2 have no jurisdiction to
entertain this application. Howzver, it is submiited on behalf
of the applicant thak earlier a Writ Petiticn was filed before

the Hon'blz High Court

(Defanlt) Meo. GR5/95 hkuk- the  zame was permitted to be
withdrawn vide order of the Han'khle High Court Jdated
11.3.1992, &ince under Section 14 of the Administrative
Tribunals Act w2 do nok have Jjurisdiction t©o entertain this
appliéation, w2 have no option but ko return the papers to the
applicant for lkeing prassnied hefors the appropriate fLorum.
Accordingly, we rpazz the crdsr as under:-
This application 1is not maintenable haerfore this
Tribunal, hznc2 the c¢ffice i3 dirscted to return the
» papers to thz applicant for being prassentsd befare
“5 the 3mnropria;e combepant forum. No costs.
Alp b&l/////
(N.P.Nm_:[“) (B.S.RATIKOTE)
Adm. Mémber Vice Chairman
L
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of Fajaathan

in SB Civil Writ Petition



